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ORDER

On representation made by IDBI, this Bench having passed an order on

08.12.2077 directing the Insolvency Resolution Professional (IRP) to Present and

male report, responding to the same, the Resolution Professional appeared arrd

filed his report exPlaining about the windhg up proceeding and the response of the

Resolution Professional in resPect to the winding up proceeding.
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However, since IDBI Bank Ltd. which has raised their Srievance is not

present toda)', list this matter on 03.01.2018 directing the RP to send a coPy of this

order to IDBI Bank Ltd. asking them to Present on the next date of hearing'
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List this matter on 03'01.2018.


